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Sbri Swaraa SlDch: I lay the state-
ment on the Table of the House. 
[Placed in Library. See No. LT-
J8~/85]. 
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RE: C.B.I. REPORT 

Shrt Hart VbbDu Kamath (Hoahan-
pbad)': Sir, before yoU proceed to 
the next item, may I seek your 
8Uidance on an important matter? In 
accordance with the directions con-
tained in your momentous historic, 
ruling last Friday which is in tune 
with the highest traditions ot the 
'best parliament of the world ..... . 

Mr. Speaker: I had requested hon. 
Kembera many a time that comme:nts 
on the Speaker'. conduct or his de-
elBlons ....•• 

8hrl IJarI VlsImu Kama&h: I sub-
mitted to you, Sir, on Friday capiea of 
the C.B.I. Report submitted to the 
Cabinet Sub-Committee together with 
the Sub-Committee'. decisions there-
on, along with the necessary ccrtift-
eates and requested you to accord me 
permission to lay it on the Table. The 
dl!lBeulty lis this. EvelY day qu~­
tlons are coming up. This C.B.I. re-
port deal. with 80 many tssues, 80 
many matters which may crop up in 
the House in some manner or other 
during Question Hour or otherwise. 
'l'here is only one copy with us. Un-
Jess, therefore, it Ie allowed to be 

laid on the Table we cannot refcr to 
it during Question HOUl' 01' other-
wise. I, thcrefure, request that it 
may be allowed to be laid on the 
Table. I have given notice of this to 
the Minister also this morning. 

8hri S. M. Banerjee (Kanpur): Sir, 
I came to know from Shri Kamath 
that he haa submitted to you a certi-
fied coPy of the C.B.I. report. Unless 
it is laid on the Table I am afraid 
when, for instance, the Demands for 
Grants relating to the Ministry of 
Home A1fairs are taken up and we try 
to strengthen the hands of Shri Nand. 
by dealing with all the corruption 
cases, we will not be able to mention 
this at all. I WOUld, therefore, re-
quest you to direct the Minister to 
lay it on the Table without IlnY de-
lay. 

Shri Baap (Chittoor): Sir, you 
must have already noted how 
quita a large number of very influen-
tial English daily papers have ex-
pressed their rommcnts in regard to 
this particular matter. They have 
also suggested that it would serve 
nobody's purpose and no interest 
would be advanced by not makin, 
this report available to the publlc. 
They have 8180 mentioned that the 
Government has not served any public 
purpose at all by trying to keep up 
this illusion that it is still a secret and 
conftdential document. Quite a large 
number of us have been favoured with 
the knowledge ot· this report. We have 
been also able to read some portions 
of this report. Under these circums-
tances, it would serve, I think, the 
purpose ot this House it you are ,ood 
enough to permit Shl"! Kamath to place 
this On the Table of the House. Other-
w'lIIe, what Is likely to bapPen is that 
we would be knowing the contents Df 
the report, we would be seein, the re-
port and at the same time without 
proper authority and both the Gov-
ernment all well 8!1 this Porllllment 
would be placed at a f!J"cat disadvan-
tage because what CO'llles within the 
knowledge of the Memben of this 
House is not allowed to be plact>d on 
the Table even when it Is no longer 
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{Shl'i Ranga] 
It secret even when the Government 
is proved obviousJy to have been in 
the wrong in having kept it \IS II 
.secret. 

Sbri Surendl'lQaUl Dwlvedy (Kend-
rapara): Sir, I only want to submit 
one thing, now that the Prim~ Minister 
is also here. All these points have 
·been placed here. Ii they do not 
~hoose to put this summary, that is 
the report which Shri Kamath has 
certified, would they like to place the 
fuller report, which contains about 200 
pages, before the House because they 
feel that this report contains only a 
summary of the final findings of the 
Cabinet Sub-Committee? 

Sbrl Nath Pal (Rajapur): Mr: 
Speaker, Sir, it will not be show-
ing proper understanding and 
I'egard for your ruling if after 
that rulin, Government does not 
make up its mind as to whe-
ther it should courageously and in a 
forthright manner come and face a 
reality. We will be driven, even in 
apitc of your ruling, to hideous and 
110t highly edifying means of quoting 
-chapter and verse from it. Filibuster-
ing ill not known to this House. But 
U I am to speak on the demands for 
Grants of the Ministry of Home Affairs 
-and this year I think I would like 
to-my recourse, after your ruling, 
will be to go on citing from it. Will 
it be adding to the prestige of the 
House. Will the Government emerge 
in n better light? 1 think the House 
knows U the press knows it and the 
country knows it. The only way for 
them to respee't your ruling and try to 
!lRVe such reputation a;; they think 
thf'v still possess and to show regard 
for' parliamentary working is either t~ 
co-operate with Shri Kamath and Shrl 
P. K. Deo or tihe Home Minister him-
.elf take the iniUative and volunteer 
to place the report on the Table of the 
House. 

SIlI'I B. N. Maket1ee (Calcutta Cent-
ral): I was not in this House when 
YOU gave YOUI' momentous ruUn,. I 
~ead about it while very far away from 

this HOUR. But I did get the Impree-

sion, because that is the only possible 
concomib.nt of your ruling, that mem-
bers of this House would haVe an op-
portunity of full study of this docu-
ment whic'h Shri Kamath was enabled 
by your ruling to place on the Table 
of this House. Then I discovered to 
my consternation that the document 
is nowhere to be seen. 

Sbri Hart Vision. Kamatb: It is here 
with me. 

Sbrl H. N. MukerJee: My submil-
sion, therefore, is that you permIt thiI 
document to be placed on the Table 
Of the House so that every member 
would have access to it without hav-
ing any kind of diffic'ulty about it. I 
do not want to be in a position to 
wangle access to this particul'lu docu-
ment. If it is laid on the Table of 
thf' HOuse by Government, or by Shr! 
Kamath with your permiSSion, then I 
have a regular access to it. I want 
every mem'ber of this House to bave 
a regular opportunity of access to it. 
And I do feel, therefore, that it fol-
lows upon your ruling that the docU-
ment is enabled to be placed on the 
Table of the House and since the Gov-
ernment is in the picture and since the 
Government can give us a fully auth-
orised version of the document, it i. 
the duty of the Government to place 
it on the Table of the House. 
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Mr. Speaker: In the rulin, that I 
have givl"n I have tried to make it 
clear in what c'ases I CaD ask the 
Government to place the document on 
the Table of the HoUR. Both Gov-
ernment and the Members Of the 0p-
position already know that there are 
rules which relate to the laying of 
documents on the Table-how it can 
be done and when 'it can be done. 80 
far as quotations are concerned, as I 
have said in that ruling, when lOme 
discussion is going on members can 
quote what is relevant to the dilcus· 
sion; not otherwise. In other words, 
time cannot be provided simply for 
the sake of quoting a document. At 
this moment, there was no occasion to 
refer to this document. There is noth-
ing, no discussion, at this mom('nt on 
which 1 can just say whether a re-
ference to a particular do~ument is reo 
levant or not. When some diSCUMfon 
is going on and when the opportunity 
ariles or when a separate discussion 
is asked for and a member quotes 
from a document, then only this ques-
tion will arise. 

Shrj S. M. Banerjee: There is a Bill 
eoming soon. 

Mr. Speaker: Heoause it is comIng, 
I should allow it now? When the op· 
portunity I omf'~ find the t:11Ol'stion 

arises, certainly we can consider whal 
follows from that and what decisioa 
should be given. If any further clari-
fication 'is needed at that time, I can 
give it then; not at this moment. 

Sbri Natb .al: Now he may be per-
mitted to lay it on the Table of the 
House. 

Mr. Speaker: No permission hal '" 
been given and it cannot be laid oa 
the Table in this manner. He will 
kindly resume his seat. 

Sbrl Harl Viabnu Kamath: Sir, I 
am £fateful to you for your clarifica-
tion. But may I ask for a further 
clarification? The practical difficulty 
is thk Today there was a question 
on th" Santhanam Committee's recom-
mendations. Had that question been 
reached, in the coune of supplemen-
taries, I would have asked about the 
C.B.I. report in the light of the recom· 
mendations of the Santhanam Com-
mittee. I would have aaked whetbel' 
!its findings do not justify prosecution, 
judiC'ial inquiry and all that. Sup-
pose tomorrow there is another quea-
tion, because there are several mat-
tera mentioned in the C.B.I. report. 
Now, we have all equal rights, whe· 
ther on that side or this side. Unlesa 
the report is available to every mem-
ber equally, how can a member make 
use of the material contained in the 
document for raisin, aupplementaJ1M 
during the question hour or durinl 
other business of the House? That 1~ 
the practical dlfftculty. Kindly re-
aolve that. 

Sbrl H. N. MakerJee: I am lOrry I 
am getting up again, but '1 want your 
direction. As far as I remember, the 
hon. Member, Shri P. K. Deo was try-
ing to quote from a document which 
8hri Kamath had offered to place oa 
the Table of the House, whlch the 
Deputy·Speaker was willing to allow 
to be laid on the Table of the HOUle 
but which, because the governme"t 
re~isted. WU not p1aeed on thP. Tahle 
Of the House. Shri Kamath couh1 Ito on 
quoting extracts from whatever dOC'u-
ment he had in hi!! hand. But wfleR 
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lShri H. N. Mukerjee] 
Shri P. K. Deo had quoted from Shri 
Kamatb's document you stopped him. 
Not only you stopped him but you 
took some time in order to make up 
your mind what exactly the poaitian 
was and you made up your mind after 
careful thought and after hearing all 
sides, including the Minister ot Law 
and some other people. And when 
you decided on the tact that this was 
a document which rightfully should 
have been permitted to be placed on 
the Table of the House, which was not 
done, when you decided this document 
was being referred to by a particular 
member whom you were constrained 
to stop, then naturally, it is to the part 
of the proceedings relative to that par-
ticular discussion that your ruling was 
applicable. When you gave your rul-
ing 'about the right of the member to 
have that doC'Ument placed on the 
Table of the House and accessible to 
everybody-not by way of going to 
Shri Kamath as a personal friend and 
trying to put pressure on him one way 
or the other, but as the right which 
accrues to one as a Member of Par-
liament. Tn view of your ruling-end 
I can quote no more authoritative pr0-
nouncement-I have a right to have 
c:omplete access, here and now, to that 
"ocument because that is the ruling 
that you have given in your wisdom. 

Mr. Speaker: My difficulty is that 
Shri Mukcrjee was not here when 
certain proceedin~ took place. In 
his absence. Shri P. K 'Oeo and others 
had pointed out that if the decision 
was not given and this disC'Ussion on 
the President's Address was con-
cluded, he would be precluded from 
quoting from that d'8Cument. I said 
that was conece' but, then, 
other discussions would be coming 
up, like the general discussion on the 
budget, when members would have 
ample opportunities. 

Shrl Harl Vishnu Kamatb: Not 
before that? What about the ques-
tion hour? Then there is the In-
c:ome-tax Bill. 

Mr. Speaker: About question 
hour also. Shri Kamath had stotoll 

that it his qUestion w<1d been reached. 
he would have quoted from it. Then I 
would have certainly considered what 
was to be done and what was proper. 
I might even have given a Il'ullng. 
Now the fact remains that question 
had not been reached. 

Shri Bart Vishnu Kamath: Some 
other members also want it, but only 
one copy is available. 

Shri S. M. Banerjee: I beg to sub-
mit ........ ' 

Mr. Speaker: Let me finiab. 

Sbri S. M. Banerjee: I only wanted 
to say .... 

Mr. Speaker: Shall I leave my state-
ment in the middle? 

Shrl Hath Pal: He is in a very c.hu-
tened mood now. We should hear 
rum. 

Mr. Speaker: Shri Nith Pai and 
Shri Banell'jee have always been in a 
chastened mood. The difficulty 
alWays has been with me. Now, let 
me hear Shri Banerjee in a chaatened 
mood, according to him. 

Sbrl Baap: The government should 
also be in a chastened mood. 

Sbri S. M. Banerjee: Shri Kamath'. 
contention was that had the question 
been reached then some of the mem.-
bers would have requested you for 
the document. Now you ,state that 
other opportunities may be utilized 
when we have a discussion. I have 
before me the agenda paper in which 
the first Bill to be considered is the 
Income-tax Amendment Bill. What is 
it about? The Statement of Objects 
and Reasons says: "The main object 
of the Bill is to replace the Income-
tax (Amendment) Ordinance .... ". 

Mr. Speaker: Now, should I take U}:) 
the Income-tax Bill? 

SII.rl S. M. Baael'jee: It is relevant. 
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Mr. Speaker: When I come to ,that, 
then he might tell me how it is rele-
va·nt. 

Sbri S. M. Banerjee: I will eX]tlaJn 
my wlrole difficulty. Kindly hear me. 
I will explain why I want this docu-
ment. The Statement of Objects anel 
Reasons clearly says: 

"The Ordinance was promulgat-
ed. . . . and contains provisions 
which Were found to be inune-
diatelynecesss'I'Y, relating to sear-
ches and seizures, voluntary dis-
closures and validation of certain 
searches ..... . 

The powers of search and 
seizure are being enlarged, enabl-
ing seizure of any money, bullion, 
jewellery or other valuable article 
or thing which represents. either 
wholly or partly undisclosed in-
come or property." 

We know that these officers or gentle-
men aond even non-officials have amu-
lied wealth. That is our information. 
We would like to see the CBI report 
to speak on this Bill. It iii very re-
lev&t. 

Mr. Speaker: There is one Bill that 
is to come after some time here ..... . 

Shri S. M. Banerjee: ImmediatelY 
after thia. 

Mr. Speaker. .... when he mIght re-
quire or feel the necessity of quottng 
from it and therefore I should get 
this placed on the Table, I do not 
agree there. These 20 minutes have 
not been spent 80 usefully as we 
ought to have done. 

Papers to be laid on the Table. 
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PAPERS LAID ON THE TABLE 

ANNUAL REPoRTs OF THE lHDIAN 
REnNERIES UMITED AND TIlE 

COCHIN REFINERIES LIMITED 

The Minlster 01 Petroleum and 
Chemlcall (Shrl Hamayun Kablr): 
Sir, I beg to lay on the Table a copy 
each of the following papers:-

(i) Annual Report of the Indian 
Refineries Limited, New 
Delhi, for the yew 1963-~ 
alon~ with the Audited k-
counts and the comment! 01 
the Comptroller and Audi. 
General thereon, under sub. 
section (I) of section 619A 
ot the Companies Act, 1956 . 

(ij): Review by the Government 
on the working of the above 
Company. 

[Placed in Ubrar'll . . See No. I.T-
'883/65.] 


